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ITEM NO.19     Court 13 (Video Conferencing)          SECTION II-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.)  No(s).  10035/2021

(Arising out of impugned final judgment and order dated  25-11-2020
in CRLWP No. 524/2020 passed by the High Court Of Judicature At
Bombay At Nagpur)

SUPERINTENDENT, CENTRAL PRISON, NAGPUR               Petitioner(s)

                                VERSUS

DY.INSPECTOR GENERAL (PRISONS)(EAST), NAGPUR & ANR.  Respondent(s)

( IA No.168599/2021-EXEMPTION FROM FILING C/C OF THE I/JUDGMENT )
 
Date : 25-02-2022 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Petitioner(s) Mr. Sudhir Vodiel, Adv.
                    Mr. Ravindra Bana, AOR                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

The  present  petition  has  been  filed  limited  for  the

observations which are made by the High Court in the impugned order

dated 25.11.2020 particularly in paragraph nos.3 & 11. 

Learned  counsel  for  the  petitioner  submits  that  he  has  an

unblemished record of service of working with the Government since

last 20 years and what being observed by the High Court in the

order  impugned  of  which  a  reference  has  been  made  may  cause

prejudice to him in future at the time of promotion and for other

service benefits. 

The  counsel  further  submits  that  he  is  not  justifying  his

action and unqualified apology has been tendered by the petitioner
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and we consider appropriate to quote the extract of the apology

tendered hereinbelow:-

“2. That, I hereby tender my unqualified, unconditional

and unequivocal apology to this Hon’ble Court for filing

my  affidavit  dated  2.11.2020  with  incorrect  facts  in

Criminal Writ Petition No.524/2020 before the High Court.

3. That I take full responsibility for the errors and

mistakes in my aforesaid affidavit and deeply regret the

same.

4. That  I  assure  this  Hon’ble  Court  to  improve  my

performance and further undertake that similar mistakes

will not be repeated in future and proper assistance will

be rendered by me in all judicial proceedings.”

The respondent no.2 -Amardeepsingh Baswantsingh Thakur may not

be aggrieved since the relief was granted to him by the impugned

order dated 25.11.2020 and no one appears to be aggrieved except

the present petitioner in reference to the observations made by the

High Court, which may indeed affect his service career.

Since  the  unqualified  apology  has  been  tendered  by  the

petitioner which has been taken on record and taking note thereof

we consider appropriate to expunge the observations made by the

High Court in paragraph nos.3 & 11 of the order impugned dated

25.11.2020.

The  Special  Leave  Petition,  in  the  above  terms,  stands

disposed of.

Pending application(s), if any, shall also stand disposed of.

 (NIRMALA NEGI)                                (RANJANA SHAILEY)
COURT MASTER (SH)                              COURT MASTER (NSH)
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